
IN THE COURT OF ANKUR JAIN 
DDITIONAL SESSIONS JUDGE· Fl C {W , T) 01 

t tte V 
F IF 

THROUGH CISCO WEB EX 

'h Subhc1sh Chauhan L d Addi PP for the Stdtc 
Sh Jc1ved Ali and Sh. Akash, Ld Counse1 f 
ccused/applicant 

Accused produced from Central Jail 
Ms Aarti Pandey Ld Counsel from DCW with compla nn 

Arguments on behalf of accused heard from 11 · 15 t1 I "2 
rioon 
Put up for further arguments at 12 30pm 

2·30 pm. 

(Ankur Jair) 
ASJ (SFTC-01) West 

Delhi 13 07 .2020 

n. Sh Subhash Chauhan, L d. Addi. PP for the State 
s11 Javed Ali and Sh Akash, Ld Counsels for 
accused/applicant 
Ms. Aarti Pandey L d Counsel from DCW 

Further arguments heard from ·12:30 pm to 1 00 pm ~\Jt L p 

1t 2·00 for remaining arguments 

(Ankur J lir1) 

ASJ (Sf l C 0 1) West 
Delhi 13 07 2020 



h uh n Ld Addi P f r t 
nd h Ak h Ld 

I 
from C ntral Jail No 1 

y Ld Coun el from DCW with mp1:;un1::;1n1 

R matning arguments on behalf of the accu d h 

00pm to 2:45pm Put up for further arguments at 3 

pm 

OOpm. 

(Ankur Jjin) 
ASJ (SFTC-0}) West 

Delhi: 13.07.2020 

'Pr110:,~ 1 Sh. Subhash Chauhan, Ld. Addi. PP for the State. 
Sh Javed Ali and Sh. Akash, Ld. Counsels for the 
accused/applicant. 
Ms. Aarti Pandey Ld. Counsel from DCW. 

Arguments on behalf of accused concluded. Part rebuttal 

arguments on behalf of the State heard. 

Put up for further rebuttal arguments on behalf of the State 

on 15.07.2020. till then accused is remanded to JC 

The Jail Superintendent is directed to ensure that accused 

be produced through CISCO Web-Ex on 15.07.2020 

lmsd is directed to share the link with the concerned Jail 

rintendent 

(Ankur i ) 
ASJ (SFTC !2

1) West 
Delhi· 13 07 2020 
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lnha Ld Counsel for the compla1 

complaint sent by the co-. •nt ".:lln~n, 

has been received by 
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n,11 for th1 aaoused submit t 

was also 'fl'l1 to co 
1110 gty, t 

01ived my 
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t th 
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(Anku ein) 
ASJ (SFTC- 1) West 

Delhi 13. 7.2020 



~ [ PP ft,r the State 
Counsel for 

m DCW. (thr""' 1
·'J'!llrl 

that she has --.ol!"'"" 



The counsel for the accused/applicant is 

directed to send an E-mail in this regard . In view of the 

submission so made, the present bail application 1s 

dismissed as withdrawn with liberty to file afresh . 

Accused is directed to file fresh bail 

application, if any at least a week before the date of 

surgery so that the same can be verified. 

In these circumstances, present application 

stands dismissed as withdrawn with liberty as prayed. 

~ ~ 
.\1 

(Anku~ Jain) 
Addi. Sessions Judge (SFl~-01) West 

Delhi: "1<~lcz .2020 
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